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NOTIFICATIONS UNDER THE [ESSENTIAL
ComMmmobrries Act, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI D. R. CHAVAN): Sir,
I beg to lay on the Table, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, a copy each of
the following Notifications of the Mi-
nistry of Food and Agriculture (De-
partment of Food):—

(1) Notification G.S.R. No, 1382,
dated the 14th September, 1965
publishing the Madhya Pra-
desh Rice (Movement Con=-
trol) Second Amendment Or-
der, 1965,

Notification G.S.R. Nq. 1383,
dated the 14th September,
1965, publishing the  Orissa
rice (Movement  Control)
Amendment Order, 1965.

Notification G.S.R. No. 1384,
dateg the 14th September,
1965.

Notification G.S.R. No. 1387,
dated the 15th September,
1965, publishing the  Wheat
Roller Flour Mills (Licensing
and Control) Second Amend-
ment Order, 1965.

{Placed in Librarv. See No. LT—
4953/65 for (i) to (iv).]
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(ii)

(iii)

(iv)

TWENTY-SEVENTE REPORT OF THE LAw
ComMrssIoN oN THE CopkE oF CiIviL
PROCEDURE, 1908

SHRI JAGANATH RAO: Sir, I
beg to lay on the Table a copy of the
Twenty-seventh Report of the Law
Commission on the Code of civil Pro-
cedure, 1903. [Placed in Library. See
No. LT-4975/65.]

GOVERNMENT REPLIES TO CER-
TAIN RECOMMENDATIONS
MADE IN FIFTY-FOURTH

REPORT OF THE ESTI-
MATES COMMITTEE
1963-64)

SHRI M. GOVINDA REDDY:. Sir,
1 beg to lay on the Table a statement

124 SEP, 1965]

Aoprapiiation 5430
(Railways) No. 4 Bill, 1965

showing the replies of Government
to the recommendations noted in
Chapter V of the Fifty-fourth Report
of the Estimates Committee (1963-64)
on Neyveli Lignite Corporation Li-
mited, which were not furnished by
Government jin time for inclusion in
the Report.

————

GOVERNMENT REPLIES TO CER-
TAIN RECOMMENDATIONS
MADE IN SEVENTH RE-
PORT OF COMMITTEE
ON PUBLIC UNDER-
TAKINGS (1964-65)

SHRI M. GOVINDA REDDY: I
beg to lay on the Table a statement
showing the replies of Government to
the recommendations noted in Chapter
V of the Seventh Report of the Com-
mittee on Public Undertakings (1964~
65) on National Coal Development
Corporation Limited Ranchi, which
were not furnished by Government in
time for inclusion in the Report.

THE ADVOCATES AMENDMENT
BILL, 1965 ’

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI JAGA-
NATH RAO): Sir, on behalf of Shri
A. K Sen, I beg to move for leave
to introduce a Bill further to amend
the Advocates Act, 1961.

The question was put and the mo-
tion was adopted.

SHR1I JAGANATH RAO: Sir, I
introduce the Bill.

——

THE APPROPRIATION (RAIL-
WAYS) No. 3 BILL 1965 AND THE
APPROPRIATION (RAIL-
WAYS) NO. 4 BILL,
1965—contd.

SHRI N. K. DAS (Orissa): Chair-
map Saheb, on the eve of this House
putting its stamp of approval to the
| Railway Appropriation Bills, I should
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[Shri N. K. Das.]
like to make a few observations on
the particular aspect of the railway
administration, that is, on the issue
of time-tables.

S431

[TrE DEPUTY CHAIRMAN in the Chair]

As hon. Members are aware, the
Railway Board publishes two new
time-tables. It publishes new time-
tables twice every year, One takes
effect from 1st Apri] and the other
takes effect from 1st October. They
are called new time-tables, but on
going through the pages of these time-
tables one will notice that the time
schedules for the different trains are
almost identical in the new time-
table and in the one just preceding
it. In any two successive time-tables
they are almost the same, with only
slight variations. Some trains are put
a few minutes ahead and some trains
are put a few minutes later. I fail to
understand why the Railway Board
takes the trouble of publishing these
time-tables which are priced publica-
tions, once in every six months, when
their contents are almost identical,
and the general users of the Railways
are made to pay twice, So far as
Members of Parliament are concern-
ed, they are, of course, presented
with complimentary copies of the All-
India Time-Table. But for the gene-
ral public, these time-tables are pric-
ed publications. The All-India Time-
Table ig priced Rs. 2.50 and those for
the qifferent zonal Railways are pric-
ed 25 paise each or even more, I
should like to know from the hon.
Railway Minister if this is not an un-
necessary and irksome imposition on
the users of the Railways. As regards
the procedure for the jssue and pub-
lication of the time-tables, we are
given to minderstand that there is a
Time-Table Sub-Committee attached
to each Zonal Railway. I do not know
on what basils this Time-Table Com-
mittee is constituted and which jg the
authority to constitute this Time-
Table Sub-Committee. T do not also
know if regular meetings of this Time
Table Sub Committee are held prior
to the publication of a new time-table.

[ RAJYA SABHA ]
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The identica] nature of the time-
tables goes to show that the Zonal

Time-Table Sub-Committee exists, if
at all, by mere name. I would be glad
to know how many opinions and
suggestiong from Memberg of Parlia-
ment were sought prior to the pub-
lication of each Zona] Time-Table.

PANDIT S. S. N, TANKHA (Uttar
Pradesh): Often they are called We
receive letters,

SHRI N. K. DAS: I do not know
So far as I am personally concerned,
I think this practice has been given
the go-by.

PANDIT S, S. N. TANKHA: No, no

SHRI N. K DAS: My hon friend
here says that even now this practice
is being followed.

PANDIT S. S. N, TANKHA: I say
so because I have been receiving their
notice every time.

SHRI N. K DAS: So far as the
South Eastern Railway is concerned,
to which I belong, I do not think I
am receiving such notices of such
meetings.

THE DEPUTY CHAIRMAN: Mr.
Das, you should finish in five minutes,
because the time allowed for this Bill
igs half an hour and there are five or
seven speakers.

SHRI N. K. DAS: Yes, Madam. Per-
sonally I have no happy experience,
I and some other Members of Par-
liament from Orissa have not very
happy experience in the matter of our
suggestions being duly considered by
the Railway Administration. Time
and again, we have been appealing to
the Railway Administration to arrange
for the stoppage of two trains, i.e., 37
Up and 38 Down. We have been
appealing to the South Eastern Rail-
way Administration to restore the
stoppage” of these two trains at four
or five stations from which they
were withdrawn more than two or
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three years back without any vald
reason (Time bell rings.) We have
been agitating over thig matter for
some time past. We have spoken
about 1t in this House, and in the
other House also this matter was
being discussed. 'In April or May of
this year, at a meeting of the Con-
sultative Committee of the South
Eastern Railway, which was also at-
tended by the General Manager, we
tiried to invite the pointed attention
of the South Eastern Railway to the
restoration of the stoppages of these
two trains at these four or five sta-
tions. But the South Eastern Railway
Administration, it appears, is a hard
nut to crack and they remain ada-
mant. And in the latest time-table
which ig to take effect from the 1st
October next this humble request has
not been conceded, I do hope the
Railway Minister will be good enough
to see that early steps are taken for
the restoration of the stoppage of
these two trains at the four or five
stations. I may name them. They are
Rupsa, which ic some sort of a junc-
tion, Soro which is an industrial area
and

THE DEPUTY CHAIRMAN: Please
wind up.

SHRI N. K, DAS: And Baitarani
Road, Jenapur and Dhanmandal.
Madam, I thank you.

it fawagae AREEst [
(Fex wawr) :  Sogwrafe  wErEE,
S 31 fad gAT @A qEGE § SAN Y
THA! 1962-63 KT SATET @I AT
AT JATIT FOrF fow TR gE
2T I GATA FCHTL AT GF FHIAT AT
goaw fau T1Fa W FETHL
IAN H15 (q9rT wged #7 Frw 1 T4 8
feeg So¥ grafea 3o AT FIAT
][TEar g |

a7 & aget A qr ag & {5 sy
gAR T S wIfweaE A (g
T AMST AT HI IHY 399 F ZrOSAT
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F1q foay war ga% fad qay 99 fawr-
o arag & fw wa aarafas iy
AT T SaF fod 39 F1qq1@ o
TG a1, ATAFU R AW AT L ¥
T AT AL T GG 3G F TR I79
M qv {7 aTg § F1 foar s aFvar
g g S AW FEAT § R AT q1Q AT
Fa gfte § AT FEmiE ¥ wEa
qeIF AT H( faws gfaarg e
sy faaw fF q F19 Sa &7 aF ar
SATET F=VT § |

gt 19 ag g fw Gfas & T
# gfez & faa-fus ToF @t oz
£ A KT AT TG AT FYOH T
AT AT % g7 SAFT TING FIAT A1ED
g, TAAY HAT HIAT ATEH &, TANWY
AT AVHRTTHT I T qeqqrel IHT
T | FB TEWE 0y § Sgr 9T i faEr
FEX TS & TN AOT F1 a1 SAH1 7@
fear wr w7 gaR T F1 fear 3w
TCT & O FTH 7 TH 43g FT G
forqr stra, g A1 FaEE s /8 FET ST
FEGTHITH TFa7 FEOT{H T O
A1 T "l A1 FS faaiy waq1e 3 Al
Y ez F 97 o 7y 91, Fim
FIAT AT ST G 8 &7 FEAWT A
F1 FI0wT FIT AT SHTRT A=BTZ 17 4

dradr arq ag § {5 a3 & afm-
FIRT O AT AT AT SFET 9§ HIX
EEECCARRCARSEEI K CRARERIACE L
FEFTF AN FT AAEATTIAF AY
FHIY LR 7 F57 o7 fway gas O
{1 AT AXF G ETCT FI qTSATAL
TS ZT |

T, Tl AT A fewre &
TE 2 aguF 99 & fau T AT wE A
9 e 1o 4 fagdiscor F T A g o
AT AT F1TF AT FAAT A1
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[+ ot T WA ST S fEar)
g A WI I F CRCAA
A=A g s 95 X faar g
gl g3 Xag F1 fHqar 9T &, 39T
sqma% faaoragifrargare i 1950-
60 %o ¥ 18,899 FAMT F T TET
AT AV T 1965-66 H 27,629 TATX
& FAF T 9T FAANAS § | IV TG
IAF AT I & AE H AT @I & |
AITF AR T I T AMATR TE 9T
7 TEY & WX gEA ALF g7 99 T AT
T FLAARIE L G FTIA I
¥z T19 T FE(F gRTT GIHTIGA
A AF T FF I IE ¥ aaiaq
W& T FRI FIGITFF ITHT
FHFE TH AT F T4 FY F T
T
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7T, AU MY FHTH AT
Il AT faawr gruw fewdw
91 fpamET g AR fremar faar smarg
134 fAeTHIzT &7 | FRT &7 [T §
AY gAML AIHTT FEAT ¢ (% FZ7 TIAT
2 zafeg oX sy & | AfwT ged
AT It ¥ FAST & 0 A AFIT AV
AT TTANT & foF T a3T FTIF AT T
A AT FOITIT AT FAT AT T
Argy § AT gad & 91 framdies
FaFAF fag agaqnaarfmafs
A A A gy zafag fwaar agmT
QT & | Y Tg I ST B WA TS
qENT T3 R ATFFAT 1 H ATIN
FrAAT FEM fF TF g Gr@I §E
T AR N I AT AT 91 fRaTex
FiarwrdgrdI #3)

TG ¥ AL F gegaIg I /AT AT A
f sslRr Alx g & a= R ow a|a
FFFTAATHTF TH WIS FI HF T&L
foraT & oY W faoiw &7 FreT H
TFATE IT NS A HHAT IF AT AVHIT

[ RAJYA SABHA]
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FA A4 T O | IAGA gAmHg §
qgd TEA ST FY qgAAT ArfFA WA A
TEATT AG AT THF TFCOTIHEAET F1ET
oY gesfegad 3a9 grar <7 vy & 9wl
FeTe F1 A WA | AAT WY IggA
qFqad A I9T W QAT | qwEfez &
A TAAAT§ g AEGA LI
AW AU W) FES A9 E g@and
F A @ [ Farg AU & FAGR
T Tl MET TG ATE Ry FRA qF
29 AAT ¥ AT IHFH] AATYT AL
TY SHTIT F=WT ZIIT |

S AYT § FIAT I I AT O2
TEH! ANTIT T AZASTIIR § 1T 77
At Y Ay foerar q=ar g 1 Sawr
femir ug™r 2 8 fARZ FT T 3@ Fraw 24
faqe wgwar g, 59 28fae ¢ amr
T AIHA ¢F, AW ¥ T SO 4747,
Jz g aTer & W IEF qfrraTawy
IT AN &1 T FAFAA F7a Ag1 1a7 |
I T AT FL LAy Iy A0l B
Ffsare g3 qrmly, Fafad sore oy
AT A1 AGA & HECHL ;T AT A
¥ o1 §B WY sxTeqr 5¢ fagy wqa ¥
a3aT & {97 gEuaTaT & A9 S
T TS FT FAFOA A qF, Y
AT AT qF 719y § v owd
qt 27 Fga Iz AFqT oY fmT gATR
qrfed aTgY & WEAFTA ¥ 9 |
Ty faqz g=t Y &, faww
TTEA AT AL Y T 7 A AT
g9 § 39 fawr egm wrAar @ &
zafad sareT w91 gum f argweaw
Hgweedve F3 1 foad qg gwea gl )

U a1 A fadam wx g fF #rer
A AT § AT aTeir L F Y
gHA F% X gara fear fe 9 gard
ATYR IF TFEES w7 feam g o
L AF CFHETS FLAFA §AT I A1
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A @ R 9w e o Aty aEw
o AT qFuAT & fr s wrs fad
FAFAT AGY | IgFT ey aS M F
FAFAT 1 AT T 791 ), THfee ¥
F frar a1 @@ 1 w=or e |

L (T v Y ESPPC )

Cyo & e -anbo e
&b (pp GyS ol S el
Sfan S aalo yRade Lol
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eyl B e S s
oyl s e el
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ot N el - S el S
o~ o W olSile e
o o S 2 by Sy
el o» e o i
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&S S & ype e ke (ol
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PR B A daas S
Ky & ¥ S ol 2 ml Jox
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{24 SEP, 19631}

) Appropriativn 5438
(Railways) No. 4 Bill, 1965

S5 -2 sl Uls WS o
S~ ol gl el S gyes
B M e e OB 3 e
WS (g gl kg0 amio IS
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-y by o & alal e
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K- Iy D ey ge 2
[T ) RS RPN OV S GPIN JP o
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Sl wdy b sy e
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& Jur pr 0 -2
M apy b S A U
Wt Jo L - eye S
5 alhS B € yKagal BY yae

- &kl B g

S ol Ay My o el
plre ame O e pae b
ey of &4 S8 k2
yypter Ko ges ly JAy gl
T R
o e AR S atel s
LT PSR U R RV
ol i LR P I G ¥ T
R Y
¥ oudthle oy o sy AN
ale ylude Cipg s &5 Ly
o Bl &S g e L US 8
iy oS @l e gl oS o S 8
(Time bell mngs) - a xgu o Lo
by & o wad0 i o gae
- 29yl I LS - e

Igewafa : g FFT AR F 1

s d‘.\l; D UB el s
e e - By S
oty EHIE S S S

wdy el B e - e
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E uppan b 85 olly G
shoglaa! a5 Iy S gyt o lan
P o» Pl S el gl S e
et e & 5 ko
aler 3 yellayS gl By S
wort sl Sl il Sy

- L op

S 8 S & (888 K

obfyaike Lyl LU olfjas
Uik pieiel @ Mo e il
ot e el el
Eplel OLfyaae = 3 Jp2 & s
e o e 2l £ addyl
EHLI s o - 2 My T 0
pUaasly oyl - & 5 Gen
Kl S s B ap e
¥ 8 ¥ ks -2 e
Bote - dla S S el
ohtslel Jya Jeg e Sl 53U
s I U el S yee
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Jo st S E S Ml e
i S e e @RS
Foa o ey 2 e
e WU lesd U gl J8
Ey p oyksalal K ey L
Ehdgy kel plon yl 2 S
ol S -2 e S A
05 Aol 5y Uy g2 &
« @y S 2 WS dap ¥
Ut B el &y paay pG
2 RSy ey iyl
obe U et ¥ Uy
P iy Mol =Ll S
J,{’.g.. ot dlane w’ &$ Uy '-5’5
~aaly Uls WS e Jua € 3,

1of i (fax ) fe
Sgae atfgar, &7 fad @ faw
FY argz Fr § afew w3 falwex
aTgd F AATEATR @1 § | S[qwar
JAT & WY 9T SIS g1 @ AT
39 FFd A wa A fom gt A1 e
agate aim & feww &1 Selarg
FI qEAIA FT, THF AT T I T
qaferag 3aT § 1 4 @ 7] SR
@l & {5 w7 w97 79 grew A fawr A
g SE 9T WEEUT WA W GG
FE FEd g al wad wslard, wo9w
gfer #1 gefar #1 s % @y
Wi g @ fawfeer o & a5 agm
for staT =a ot & gfear & a9 W)
qEEd gl weT 7 iy fr fee,
qEE, FATAT TG & SAH AT T
st q fede fRE ater &7 aeE §
ag feva fom s aT @r g suwt

[ 1} Hindi transliteration.
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T F U FIC JT qAGT g ATTAT
a5 W ¥ T FL T F A hA
AT H TG WF qFA AT AN
f& W zwd & fagan fawe @dle
FT 571 A= AT A&, faar fewe
TR fraT oAt weeT § ) oY aed
1 fagar o migmare § oot aw
W gz W @ AT F AR W a@r
MR wggE frar 5 @ fas 98 Fomw
afex w22 Fore & fesg & fyqw ot
qITHT AT FFA § AT T | HT 7
WF ¥R AT w10 AT 39
qrg AN 3T ALFT FT (XA
ET & | WX T LY a0F ¥ oFed
g #R 37% fgars a9 @gg WA
fasas X a1 TEEd 9% @) At
A T wdT @ enre ¥ B gl
¥ A ¥ g7 A qalaq AT FY
TG #T AT @ AT 1 7@
ggae fmafe sgarsmwr
qd ST AR wAA At v g @
wraE 9g 7ew ¥ A A ¥ R |

O Ty fer s & fawfad
FEaRga & gga ot #7787 &
et gaATd U geqdee  fadt &)
gl wrAd W AR § 1 ar=d o
o ¥ B g AfeT ®F T A A
% OF gAwaAr 1 ¥ Aleqqre F@r
RIS AR S G el U
T g g 'y AR Afga § oy &
fae—as faws sgw #k a5 ¥
faer i g8 @ @ dR E—
AT ST qQE AT F A F FA
FTE A1 T ZET & oY 7gt o Ay
®/T § | A g A gy g
TF T AT A1 4 I|WWT A1
IEF QFAT A 1 IEF AR H
& ager Wt FEar AT W] A0 AT
gaar fofie #=a1 § f5 qF g

[RAJYA SABHA] |
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grE 91 9 ¥ wggm fwar a3t 7K
Y & adfwary fewe T-wF g
&\ uF T FATL AEC AIF FAAIA
FTeT X o 78 fewel &1 9% 91
Wt oavas & fAg g gq A Wi
I W F A aEE A g s
¥y ogaT gF qAIE 9X 9 9N
&1 =g Tar AT ) wedT & gEHEY
arfed, favr 1a% gw @a #1 &% 3T
¥ @ =T aa |

god tanfen 7 faeelt [T @O
FaXAE 1 Fgl AT =FT AL
HH ¥ E R uE 1T g aR F
¥ nggw fewr f 8w ¥ 9rSe
TFT TG L\ W FWHET A A
FUEE W& fag 95 a1 g Ifar
afl & fog ¥ g wraw g e qe
Tar gag O WA arer g 1 faeedy
¥ wg 48 TA ¥ Sa IT6 qaS
¥ Aras@ g At fewdy w9
¥ MrIT TNEL AT AR FAC QA
Fga & aiFar ’

FIZ ¥ gaq AA W F AT H
ogi aF B WiAT § a8 &F & w9
fastaater T waw @ At § AT
gz AT 1 aw ¥ WaE WY
F w6 fvar mr g 5 foq =&
F TET & I g9 FH & FH & W
3 ¥ fag Fae &1 wifET samr
T g FH F FH AL L FIH AT
qT FlE ¥ @ I9a @ qar
guk =% fafqea< qrgw #7 wEaT 41
¥ fi#g arargfFana s aw
q19 F  FCE feur 1 wwT ¥ )
(Time bell rings) % 17 qgelt T
g &g Wl g, AT ar W AR R
31

gwmiy :  wa FE gl

g1
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Y [eAl : TeET qedl @eq 7
T § A ¥ faeelt F1 A1E Sravae
I oafr g Afw @ AE TR
fedefea Ffaae § 48 § o w9
FLER 1 FA Y w9 gAR Foi-
Ffed 9 F A UF TG A
g ¥ feodl o Aw@a@@ o1 ®
qAFTT AR AL & AN 93 UG-
7z ER0 AT IgH AT 79
FUA qF WY qg  HYE AT FT TS
A5 FLATE Gy | gAT ARI FT TIAT
feutes oA g 1 % |

aF I ag FEar 5 geuere
Feated gfern fawegvan fedwa
¥ foraw 7 2ua & 9 F4T & grerd W
3 % fF gy o) EEaTE @
TEARE  F I F ST AT °F m
g% Fgrg !l dRr fsfegw gewml
¥ AR gt e g
#r wifeT g & 1 99X 99T AW
ST F W FH AT § 1 TR A€
T gige ¥ O g @l A
TR T FH W g K g awt
fefgde &3 #A1ET § v @19 A4
21 gWaR¥AAmw I TR
w6 B & IO7 § a9z gAR fag
o7 FT AT ILE | g OET BREY
BT A9 § T Fgq & w9 AggE
FGT T ART M FgT & 1 WX ZW
AT ? | 99 gar ofer § g
AT T Y gBT Y gH Saw 3T
qgqt & | Efad 7 wanfor s
fg drR fefewe ¥ s gfemm
I B FT X & agf uX &9 ¥ w9
g TR gEU AT S0 |
AR 9T % WAl 9T FTE JATC
& o gar We eARE W A s
Fare & e oo ¥ o dife
arsd  IAfwfEdas O 1 wgar
fFar & ST A9 ¥ W THFH q9FG<
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ared & qrw faoer adr & AT 24
AIFER AT & 9T g a7 agh 9¢ w0
& FT qEL Far wT | gw fad #@
o #0 g fegw ameer w difad
1T T ST 71 fawar smat =tfed 1]

st s A (dare) c fed
Fau arfear, § <0 qua w12 fowrad
FT &7 AMRAT §, K Y fad S gAr
T ¥ i fafree amge 93 8, S
f 7ar & s g oY |
§ gy firer wear sgar g e gw awy
TR 49" # 39T F FUX qase T
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SHRI T. V. ANANDAN (Madras):-
Madam, I have nothing much to add
than to say . ..

THE DEPUTY CHAIRMAN: Then
you will take less than five minutes?

SHRI T. V. ANANDAN: ., . . that
the electrification of Vijayawada-
Madras section is very good but it will
not fully serve the purpose unless the
metre gauge line that runs between
Madras and Trichinopoly is converted
to broad gauge because the Thiruve-
rambur Heavy DBoilers are going to
produce boilers which have to be
transported to the north and if that
metre gauge line is there, tranship-
ment difficulty will be there. There-
fore it is very necessary. And it is
not only these heavy boilers. A small
arms factory is also being started in
the south and these products must go
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to the north. Therefore there ig ne-
cessity for the conversion of that
metre gauge section into broad gauge
between Madrag and Trichinopoly, It
is very essential and I hope the Rail-
way Minister will make a note of this.

Then there is the suburban line
from Madras to Arkonam which re-
quires immediate electrification be-
cause industrial expansion is taking
place there very rapidly and people
do need an electric train service for
that distance of about 43 miles.

Next, the Gummidipundi-Gudur
section has to be doubled quickly be-
cause unless it is doubled, the elec-
trification between Vijayawada and
Madras may not be useful. Therefore
first preference should be given to
this.

Now a doubt was raised by my
hon, friend there that the '‘Southern
Railway was running into loss every
year. That means that the south is
not developed, as the north is deve-
loped. That is the reason for that. Not
only now but even from the days of!
the Britishers, Calcutta and Bombay
had been very highly developed and
the south with outstretched hands has
had to import gnods from Calcutta
and Bombay. The goods train carrying
goods fo the south have to return
empty. It is all one way traffic. As far
as goods traffic is concerned, the goods
wagons have to be handed over to the
other Railways empty and those char-
geg are debited sgainst the Southern
Railway and that is the reason why
the Southern Railway is running at
a loss. If industrial expansion takes
place in the south, if the south does
not expect any imports from the
north and if the north expects goods
from the south then the income from
goods traffic will be very bigh in the
Southern Railway.

Finally, T applaud the Railways—
the Railway Minister has also paid
glorious tributes to the railwaymen—
for their magnificent performance
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during the recent emergency. Iastead
of words I want certain concrete and
material benefits to be granted to the
railwaymen. 1 am not going to cause
extra expenditure to the Railway Ad-
ministration, There is some upgrading
given to class II1 staff but there is a
disparity as 3¢, 40 and 55 per cent. I
would request the hon. Minister to
extend the 55 per cent. to all the class
IIT staff without any differentiation.
It will not cost much to the Railway
Administratioa,
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Secondly, Madam, there 1is always
an accusation against the railwaymen
for human failure, although they
perform their duties diligently. The
main reason is the running staff is
made to work for 14 to 16 hours. I
request the hon. Minister t¢ refer to
paragraph 277 of the Adjudicator’s
Award where it says that the normal
work at a stretch should be for 10
hours. If it is 1educed to eight hours
or if the maximum is kept at ten
hours, I think he will be doing a very
great justice and there will be no ex-
penses at all on the Railways, That is
the main reason why I say this. I am
very closely connected with railway-
men and I am very proud of them. I
do say that because the drivers, the
running staff, are allowed to work for
more than 12, 14 and even 16 hours,
the human failure is there on their
part. Therefore, it must be yielded. It
will not cost much to the Railway

Administration.

Thirdly, I -would like to refer to one
of the most fundamental recommen-
dations, namely, rdservation of 23
per cent. of class IIT posts fo class IV.
The Ministry has yielded so far only
up to 20 per cent. They should reserve
this five per cent. more as a generous
gesture for the magnificent services
rendered by the railwaymen during
this struggle. If the Railway Minis-
try does this, it will be a very good
service.

Finally, as far ag our jawans are
concerned, they have played a heroic
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and gallant part which cannot be
compared to any in the two world
wars. To that extent our jawang have
created g great impression. When our
jawans are sent back home, when
they are relieved from the Army, I
would like some percentage of posts
to be reserved for them on the Rail-
ways. We give employment to about
12-1/2 lakhg of railwaymen, So, if
they are absorbed, a few military per-
sonnel who have renderad military
service, it will not harm any. I would
request the Minister to see to this.
Protect their psy, but do not give
them the seniority. This question has
been even today pending before the
Rajlway Ministry. The predecessor
British Government had given an un-
dertaking during the Second World
War to those people who joined the
Army—it was a mercenary Army—that
they would be given jobs in the Rail-
ways, At the same time, the service
rendered by them in the Army would
be counted asz Railway service.
Thereby railwaymen in service are
disappointed. Therefore, I request that
the pay can be protected of the war
service personnel, but they should °
take the juniormost position in the
Railways when they are recruited.

I have nothing more to say. I think
the Railway Minister will give due
consideration to the uncommitted
financial proposals of mine.

THE MINISTER OF RAILWAYS
(SHRI S. K. PATIL): Madam Deputy
Chairman, taking advantage of the
Appropriation Billg in respect of both
excess and supplementary  grants,
Members have made very useful sug-
gestions, If I start replying to every
suggestion that has been made, it
would take time, Besides, these are
matters we generally discuss either in
our Committee or at the time of the
Budget. But we have taken note of all
the suggestions that have been made.
About the regular running of trains,
etc. and other administrative matters,
all that would be attended to. T am not
trying to reply to a few. suggestions,
because I wil] have to miss quite a
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lot and that will be a very sad discri-
mination.

There is one matter on which there
has been unanimity and that is many
Members, more than once, barring
perhaps one exception—Mr. Chordia,
to whom I shall come later—have paid
compliments and congratulations to
the railwaymen. From many men we
have heard that the railwaymen have
rendered good service during these
very difficult hours of emergency.
May I, on behalf of the Administra-
tion and railwaymen, express to, the
House how profoundly we are grateful
for all these appreciations that not
only Members of this House and the
other House but the public in general
have made. I1f I tell them under what
straing and stresses the railwaymen
had to work during these fateful
days, these 21 or 22 days in order to
meet the needs of the Armed Forces,
they would appreciate it even more.
If anybody has got to perform a very
vital task in a war of this descrip-
tion, it is transport, and in transport
more than anything else Railways.
Members will realise that at very
short notice, within one or two hours,
at any odd place anywhere in India,
wagons and coaches had to be assem-
bled and the troops had to be car-
ried and trains had to be run, not one
train, sometimes ten, fifteen, twenty
and even twentyfive trains had to be
run, upsetting al] other arrangements.
That had got to be done, Therefore,
our railwaymen, wherever theyswere,
right from the Chairman of the Rail-
way Board to the lowest gangman,
worked as if the responsibility was
his. He had to discharge his duty in
the manner in which the country ex-
pected him to do it. That is the way
in which the work was done, It was
magnificent indeed and I am proud of
every railwayman, because he stood
up in the hour of trial and did his
duty. Everybody from the Defence
Minister, everybody right from the
first day, whenever we met him, used
to say that so far as the work of the
railwaymen was concerned in this
particular emergency, it was of the
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highest order. That pleases me im-
mensely and I shall convey to the rail-
waymen the congratulations which you

. and the other House have paid.

There is one thing that I wamt to
say, We wanted to do something for
railwaymen. The hon. Member, Mr.
Chordia, said that we had not attend-
ed to some of their conveniences, I
quite grant that it might be like that.
We did not think of how many people
were going in a coach or in a wagon,
because our responsibility was to see
that they reached their destination,
no matter under what condition.
Therefore, there was not enough time
even to consider that. It may be true
—I do not know—that a particular
Party was not given the opportunity
of distributing sweets and other
things, I am extremely sorry about it,
because one good that this emergency
has brought about in this country is
the complete unanimity in India and
we are very proud of it. You, Mem-
bers of the Opposition, belonging to
various Parties did not find that
difference which you had very reason
to find. You all combined together in
order that a unified leadership could
be made possible in this emergency.
Therefore, if any such thing has hap-
pened, I apologise, I am very sorry for
it, If it had been brought to my notice
I would have removed it at once. But
at a time like that, it becomes very
difficult to make everybody under-
stand everything. What is of immense
importance is that the troops must be
conveyed at the proper time, There
are risks, and many risks were taken.
When the whole story is  divulged,
you will understand ag to what great
risks had to be taken during these
days. I can tell you something which
has come to my notice. Bombs had to
be taken almost uncovered, That
thing had never happened anywhere,
because the gecurity regulations are
there. The security of the staff is in-
volved. There was no question of that.
If it was wanted, it had to be pro-
duced and it had to be conveyed.
Otherwise, T think we would not have
achieved the enormous success that
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we achieved in this war. And, there-

fore, if a slight inconvenience as
caused to our troopg and jawans,
surely it was not intentional and*

could not be intentional. Applications
used to come to me everyday. Every-
body wanted to give something to the
Jjawans, wanted to distribute sweets
and we were freely allowing that but
we had to restrict it for the sake of
security, in respect of the people who
were coming to the station because
there was a risk involved in that
position also,

Many cases have come to my notice.
‘There was one case where the ins-
tinct of an ordinary man helped in
saving a catastrophe, a danger that
would have arisen. A shepherd boy
somewhere saw that four persons were
sitting near a station ang they appear-
ed t0 him to be somewhat suspicious.
Now, the shepherd boy did not know
who is a paratrooper and who is not.
Hig instinct told him that there was
something wrong about those four
men who were sitting there., He im-
mediately ran and gave that informa-
tion to the Station Master, who con-
veyed it to the police. When the police
came and these people knew what the
police were coming, they ran away.
They had left behind a box full of
live bombs, Therefore, you could quite
understand the tremendous risks these
railwaymen had to take everywhere.
There are many other instances and
these could be multiplied ag to what
they did.

Now, we have done whatever is
possible, jnst as the Army has done
something going out of our way.
Anythine we do for these people is
not really adequate wor enough.
Wherever anybodv died on the rail-
wavs, we have seen to it that some-
body n that familv. no matter whe-
ther %= hag the an-lifieation or not. is
emnl~—-~* en that heside« giving them
monev—nat mnnay according to 1aw
—but even -ning bevond it ie. Rs.
2.500 immediately, we provide them
jobs <o that it should econtinue and
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If anything more has got to be done,
surely the Railways will gee to it that
it is done, Already I think we have
lost about 19 people dead, and several
of them were wounded. In spite of
the fact that the bombs were falling
every day in places like Ferozepore,
Gadra, ete,—you were listening to
that, and the railway lines become
the easiest target and 54 kilometres
of that line, every inch of it, could
not be protected by any stretch of
imagination although there was a
lot of protection wherever it was
needed—thank Heavens that ultima-
tely we could do all these things, no
serious danger to the track anywhere
was caused and the troop movement
really was carried out very easily.

Somebody suggested and we have
accepted and enlarged that suggestion
and taken it, that there are people
who have done very meritorious
things something magnificent in this
war, and added to the honour and
dignity of this great country besides
safeguarding its security and winning
the war; some of them have been
given various kinds of recognition and
the highest of them was Param Vir
Chakra. We know the places from
which these people, the recipients of
this Param Vir Chakra hail. There-
fore, we have decided that on our
railway station nearest to the place
from  where these people hajl—we
are collecting information-—~we shall
put a permanent plaque commemo-
rating the excellent services the
maghificent services, these people have
rendered. If there are any other sug-
gestions by which we could do this,
they are welcome. Thig would be a
kind ©of example to generations to
come so that they could draw ins-
piration remembering that what did
happen this year may happen at any
time and we shall be more ready
than we are today.

Madam, I do not want to take the
time 'of the House. So far as the sug-
gestions that were made are concern-
eq about the railway running and
so on, we shall pay attention to it.
If some inconvenience was caused
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during these days, because we could
not attend to the passengers’ conveni-
ences etc.,, that should really be con-
doned. It wag not due to any fault on
our part because that was the time
when these things could not be at-
tended to. ‘
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With these words, I commend these
two Bills for the acceptance of the
House.

THE DEPUTY CHAIRMAN: I shall
first put the Appropriation (Rail-
ways) No. 3 Bill. The question is:

“That the Bill to provide for
the authorisation of moneys out of
the Consolidated Fund of India to
meet the amounts spent on certain
serviceg for the purposes of Rail-
ways during the financial year end-
ed on the 31st day of March, 1963,
in excess of the amounts granted
for those services and for that year,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: We
:shall now take up the clause by clause
consideration of the BIll

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI 8. K. PATIL: Madam, I
move:

“That the Bill be returned”.

The question was put and the mo-
tion was adopted.

THE DEPUTY CHAIRMAN: I shall
now put the Appropriation (Railways)
No 4 Bill, 1965. The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated  Fung of India
for the service of the financial
year 1965-66 for the purposes of
Railways, as passed by the Lok

[ 24 SEP. 1965 1 Kerala Appripriation 5458

No. 3 Bill, 1965

Sabha, be taken into
tion.”

considera-

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule

were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI s, K. PATIL: Madam, I
move:

“That the Bill be returned”.
The question was put and the
motion was adopted.

THE DEPUTY CHAIRMAN: The
next item on the Order Paper is the
Kerala Appropriation (No. 3) Bill,
1965, and the Kerala Appropriation
(No. 4) Bill, 1965, These two Bills
will be taken up together.

I may announce here that the
House will sit through the Iunch
hour.

THE KERALA APPROPRIATION
(NO. 3) BILL, 1965

THE XERALA  APPROPRIATION
(NO. 4) BILL, 1965

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR SAHU): Madam, 1
beg to move:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Congolidated
Fung of the State of Kerala to meet
the amounts spent on certain ser-
vices during the financial year
ended on the 3lst day of March,
1962, in excess of the amounts
granted for those services ang for
that year, as passed by the Lok
Bablha, be taken into consideration.”

The Bill arises out of the Demands
for Excess Grants relating to the year



